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 rashtra,  In  the  1223.0  [Mr.  Depury-
 Speaker  in  the  Chair]  present  days
 of  women  upliftment  and  the  Govern.
 ment’s  desire  to  better  the  lot  of  women
 in  ovr  country  ,it  is  slur  on  the  cul-
 ture  of  India  that  prostitution  exists
 in  our  country.  The  shameful  and
 evil  practice  is  still  prevalent  in  the
 States  of  Maharashtra  and  Karnataka.
 The  irony  of  this  nefarious  practice  is
 that  it  is  being  done  in  the  name  of

 religion.  The  ignorant  people  offer
 teenage  girls  to  the  goddesses  in  the
 guise  of  religious  ritual.  The  reality

 is  that  jt  helps  the  brothel-owners
 and  pimps  from  cities  to  procure  pro-
 stitutes.  The  pimps  and  unsocial  ele-
 ments  visit  these  areas  every  year  and
 persuade  the  parents  to  part  with  their

 daughters.  These  girls  are  called
 ‘Jogtins’.  They  are  accessible  to  any
 man  and  thus  prostitution  becomes  an
 easy  means  of  livelihood  for  the  ‘Jog-
 tins’,  These  jogtins  are  in  miserable
 plight.  The  Government  should  find

 ways  ard  means  to  solve  this  evil  pro-
 blem.  The  law  banning  the  Dev-
 dasi  system  should  be  strictly  enfor-
 ced.  The  Jogtins  should  be  rehabili-
 tated  and  further  possibility  of  |  con-
 tinuance  of  this  evil  should  be  strong-
 ly  checked.  As  the  subject  falls
 under  the  purview  of  Central  Govern-
 ment,  1  would  urge  the  Government
 to  take  strong  action  otherwise  this
 menace  will  continue  to  perpetuate.

 (iv)  STRIKE  BY  ALL  [NDIA  UNIVERSITY
 EMPLOYEES  FEDERATION

 थ्री  रामर्स्थिस  पास दार,  (हाजीपुर):

 उपाध्यक्ष  महोदय,  पूरे  देश  के  विश्व-

 विद्यालय  कर्मचारी  भ्रमित  भारतीय  विश्व

 विद्यालय  कमंचारी  महासंघ की  कौर  से  10

 दिसम्बर,  1980  को  हड़ताल कर  रहे  हैं  ।

 भ्रमित  भारतीय  विश्वविद्यालय  कर्मचारी

 महासंघ  की  मांगों  के  साथ  देश  के  एक

 सौ  बीस  विश्वविद्यालय  के  करीब  एक

 लाख  कर्मचारी  हैं  ।  उनके  मांग  पत्रों  में

 अन्य  बातों  के  अलावा  न्यूनतम  मजदूरी
 के  सिद्धान्त  पर  झ्राघारित  वेतन  में  सम-

 रूपता  मूल्य  बुद्धि  को  ध्यान
 में

 रखते  हुए

 AGRAHAYANA  20,  1902  (SAKA)  Rule  377  250-

 मंहगाई  भत्ता,  समान  सेवा  शर्त,  सीनेट

 श्र  सिंडीकेट  शादी  में  प्रतिनिधित्व

 शामिल  हैं  ।  1969  में  “दि  नेशनल  कमी--

 शन  आन  लेबर  तथा  संसद  की  पैटीशन

 कमेटी '  ने  भी  अनुशंसा  की  है  कि  विश्व-

 विद्यालय  के  कर्मचारियों  को  औद्योगिक

 विवाद  अधिनियम  के  क्षेत्राधिकार  के  पन्त-

 गीत  लाया  जाय  ।  उनके  मांग  पत्रों  को  देखने

 से  ऐसा  प्रतीत  होता  है  कि  सरकार  विश्व--

 विद्यालय  की  स्वायत्ता  को  बिल्कुल  खत्म

 करने  पर  तुली  हुई  है

 अ्रत  सरकार  से  मांग  है  कि  सरकार

 विश्वविद्यालय  क्यारियों  की.  मांगों

 पर  शीघ्र  सहानुभूतिपूर्वक  विचार  कर

 जायज  मांगों  को  स्वीकार  कर े।

 (v)  TRANSFER  OF  PASSENGER  AND  COAS-~--.
 TAL  SERVICES  IN  CERTAIN  PARTS  OF  THE

 COUNTRY  OF  MuGHAL  LINEs  LIMITED

 SHRI  SOMNATH  CHATTERJEE:
 The  shipping  Corporation  of  India,
 which  is  a  Central  Government  under-

 taking,  at  its  Calcutta  Office  looks  af-
 ter  the  business  of  the  Corpora-
 tion  so  far  as  coastal  service  is  con-

 cerned  as  well  as  the  passenger  service:
 to  Andaman  &  Nicobar  Islands  through
 its  Passage  and  Coal  Coastal  Depart--
 ment  (Calcutta).  It  is  understood
 that  the  Government  is  considering  to-
 transfer  its  passenger  services  as  well
 as  coastal  services  to  Mogul  Lines.

 Ltd.,  operating  from  Bombay.  It  5

 further  learnt  that  few  tramp  vessels
 are  going  to  be  handed  over  to  Mogul
 Lines.  Ltd,  from  the  shipping  Corpora--
 tion  of  India.  Such  a  decision  will  be

 a  retrograde  step  and  will  _  seriously
 affect  the  proper  functioning  of  the

 Shipping  Corporation  pf  India.  It  has.
 also  raised  genuine  apprehension  in

 the  minds  of  the  employees  of  the

 Shipping  Corporation  at  Calcutta  about
 loss  of  employment  and  transfer  of

 existing  employees  from  the  Calcutta

 Office  to  Bombay  which  will  seriouly
 affect  them  prejudicially  and  also  will
 amount  to  change  in  conditions  of  ser-
 vice.  Such  action  will  further  reduce
 the  employment  potentiality  at  the


